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People’s Republic of China would
respect the sovercign rightg of
the Government of Jammy and
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sar in Western Tibet’
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Mr. Deputy-Speaker: The gquestion
15

* That the House dg now adjourn”

The motion was negatived

18.52 hrs

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL

The Minister of State in ‘he Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): I beg to move:

“That the Bill further to amend
the anti-corruption laws, be taken
inty consideration”
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Mr. DevutySpeaker: Motion mioved:

“That the Bill further to amend
the anti-corruption laws, be taken
intg consideration”

Shri Vidys Charan Shukla: Under
section 5(3) of the Prevention of Cor-
ruption Act, 1947, as it stood

Mr. Deputy-Speaker: He may conti-
nue tomorrow. The House stands
adjourned till 11 a.m_ tomorrow.

18-5% hrs.

The Lok Sabhg then adjourned till
Eleven of the clock on Thursday,
June 15, 1967/Jyaistha 25, 1889 (Saka)
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